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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 26, 1996/Agrahayana 5.
1918 (Saka)

(The Lok Sabha met at One Minute Past
Eleven of the Clock)

[Mr. Seeaker in the Chair)

[English]
(Interruptions)

DR. M. JAGANNATH (Nagarkurnool) : Mr. Speaker.
Sir. some statements were made by the hon. Prime
Minister and some responsible persons regarding the
actual figures and the figures sent to the Government
of India by the Government of Andhra Pradesh
. (Interruptions)

[Translation]

KUMARI UMA BHARATI (Khajuraho) : Mr. Speaker,
Sir. we support the demand of Members of Parliament
from Andhra Pradesh and would like this matter to be
taken up first. It is a very serious matter. Since it is a
worst human tragedy, we want it to be taken up first
...(Interruptions) ‘

[English]

DR. M. JAGANNATH : Sir, some statements which
were purportedly made by the hon. Prime Minister and
some responsible persons regarding the figures sent
by the Government of Andhra Pradesh to the
Government of India for assistance had cast aspersions
on the Chiet Minister of Andhra Pradesh. It is very
unfortunate. So, | would request that this matter should
be discussed immediately or else the Prime Minister
should come forward and clarity the matter.

[Translation]

KUMARI UMA BHARAT! : In this matter, we support
all the Members of Telugu Desam and of Andhra
Pradesh. You must agree with the fact that it is the worst
human tragedy ever happened...(Interruptions)

[English]

DR. M. JAGANNATH : It was a human tragedy. The
Report had ajready been sent by the State Government.
it is very unfortunate that some derogatory statements
were made by responsible persons. This is not fair. Let
the Prime Minister come forward and clarify the matter.
When a responsible Chiet Minister had sent the figures,
it is unfortunate that the Prime Minister and some
responsible persons chose to make certain statements
casting aspersions on him, as per the news item in
some of the national dailies. '

[Transla t/'on]

SHRI RAM NAIK (Mumbai North) : Mr. Speaker, Sir.
the demand raised by the hon'ble Members of Andhra
Pradesh. is genuine. Though the issue regarding Uttar
Pradesh is very important, it can be kept in obeyance
and a discussion on the natural calamity may be taken
up first,

[English] |

DR. M. JAGANNATH : The Prime Minister himself
had said that it is a natural calamity and now how can
the hon. PM. dispute the figures as per some hon'ble
Members versions appeared in Newspapers. Let the
Hon'ble Prime Minister clarify it.

[Translation]

PROF. RASA SINGH RAWAT : Sir, how this situation
gan be tackled when the Union Government has failed
to deal with it. We, while giving priority to the natural
calamity of Andhra Pradesh, make a demand to take up
this issue first for discussion. Whiles highlighting the
failure of the Union Government in handling this problem
we would like that the people of Andhra Pradesh should
be provided reliet immediately.

[English]

SHRI RAM NAIK : Sir, the entire House is concerned
about the people of Andhra Pradesh. The Government
has been very callous. We do not want to send an
impression that the House is also not concerned. For
the time being we are agreeable to leave Uttar Pradesh
issue for tomorrow and since Andhra Pradesh case is
a natural calamity, we would like to discuss it
immediately. You may suspend thd Question Hour, it
necessary. We are agreeable to it.

[Translation]

SHRI SULTAN SALAHUDDIN OWAISI (Hyderabad):
Mr. Speaker, Sir, it is a very important issue, it should
be taken up first. The entire Andhra Pradesh has met
with devastation. All the roads have been destroyed
and there is no way to go there.

PROF. RASA SINGH RAWAT (A;mer) : The
Government has failed in handling the situation and
providing relief...(Interruptions)

[English) .

MR. SPEAKER : Please take your seats. In the List
of Business for today, in ltem No. 6, immediately after
laying the Papers on the Table of the House. the. Minister
for Agriculture will make a statement.

“Since the Business Advisory Committee had agreed
to have & discussion on the calamities in Andhra
Pradesh and Orissa under Rule 193 and one of them



has also been listed for today. we will club it together
and immediately after the Minister's statement. we can
discuss.

Since this matter is very urgent. | would like to give
time to as many Members as possible.on this issue. If
the House approves we may suspend the Zero Hour
today and immediately after the Question Hour we will
discuss it. Last week also we did not have any Question
Hour. So. | think it is not fair to do away with the
Question Hour today also. Immediately after the
Question Hour. the Papers will be laid on the Table of
the House and the Minister ot Agriculture will make a
statement and the House will start discussion on the
Andhra Calamity.

SHRI K. VIJAYA BHASKARA REDDY (Kurnool) : Sir.
we have no objection about that. Our only objection is
with regard to the statement made by the hon. Prime
Minister about the evaluation...(Interruptions) Since the
Prime Minister has sald that the estimated loss due to
cyclone is much less than what it is, our objection is on
that...(/nterruptions)

MR. SPEAKER : | have understood that but even
that will come when the Minister makes a Statement,
Everything can be pointed out at that time.

(Interruptions)

SHRI SONTOSH MOHAN DEV (Silchar) : Sir, we
tully agree with your suggestion, but | would like to get
a clarification from the Minister of Agricuilture. Our
Members are also very much worried. about the drought
situation in Orissa. Are we gomg to discuss it
together with the Andhra Pradesh situation or
separately? We do not mind, if it is agreed to be
discussed separately.

MR. SPEAKER : Yes, we have agreed to have a .

separate discussion on the Orissa situation also.

SHRI'SONTOSH MOHAN DEV : if it is agreed, then
we can have it immediately after Question Hour
tomorrow or day after.

MR. SPEAKER : | will see to it.

SHRI SONTOSH MOHAN DEV : Kindly give priority
to Orissa also.

MR. SPEAKER : We have agreed. We are
discussing it immediately after the Question Hour.

(Interruptions)

MR. SPEAKER : Now, the matter is settled, we will
have Question Hour,
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ORAL ANSWERS TO QUESTIONS

Loss due to Flooleé'avy Rains

'61.  SHR!I M. SELVARASU :
SHRI SULTAN SALAHUDDIN OWAISI :

W||| the Minister of AGRICULTUHE be pleased to
state :

(a) whether Andhra Pradesh and some other States
have been severely affected due to heavy rains/tlood
since August. 1996:

(b) it so. the names of districts in each State
severely affected:

(c) whether any Central team has visited these
areas;

(d) if so. the details of the loss of human lives.
crops, animals. property etc. suffered by each State as
per the report of the team; and

(e) the financial assistance provided by the Union
Government for relief and rehabilitation works to each
State?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (e).
A Statement is laid on the Table of the Sabha.

STATEMENT

(a) to (e). According to information received from
the State Governments, parts of 17 States and one
Union Territory were affected by cyclones, heavy rains
and floods in varying degrees since August. 1896. In
response to requests for additional assistance from the
National Fund for Calamity Relief. Central Teams have
visited the States of Andhra Pradesh. Arunachal
Pradesh, Assam. Bihar, Gujarat, Jammu and Kashmir.
Kerala, Madhya Pradesh. Rajasthan. Uttar Pradesh and
West Bengal to assess the situation and requirements
of relief and rehabilitation. A Statement indicating the
details of loss of human lives and animals, damage 10
crops and ‘houses and funds released by the
Government of India from the Calamity Ralief Fund/
National Fund for Calamity Relief to the affected States
is at Annexure-i. A list of alfected districts in various
States is given at Annexure-Il.
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ANNEXURE - Il

Names of the Flood/Cyclone affected districts

1. Andhra Pradesh

1. Visakhapatnam
2. West Godavari
3. Krishna
4. Guntur
5. East Godavari
6. Nellore
7. Chittor
8. Kurnool
9. Cuddapah
10. Ananthapur
11. Mahabubnagar
12. Warangal
13. Khammam
14. Srikakulam
¢ 15, Vizianagaram

16
17

18.
19.
20.
21.
22.
23.

b

N ‘
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Prakasam
Karimnagar
Hyderabad
Adilabad
Medak
Nalgonda
Nizamabad
Rangareddy

Arunachal Pradesh

Lohit

East Siang
West Siang
Tawang

West Kameng
East Kameng

Lower Subansiri

Upper Subansiri

Upper Siang
Dibang Valley

AGRAHAYANA 5, 1918 (Saka) Oral Answers 6
ANNEXURE - |
State No. of human No. of Damage to Damage to Central Share of
lives lost Livestock Huts/Houses Crop Area CRF released
’ lost (No.) (In lakh Ha.) (Rs. in crores)
1. "Andhra Pradesh 1574 66694 718080 17.95 93 140
2. Arunachal Pradesh 15 1256 330 0.06 3.960
3. Assam 38 372 7848 2.00 28.133"
4 Bihar 207 66 66955 7.14 29.228
5. Gujarat 117 1962 54575 4.28
0.15 18.790
6. Himachal Pradesh 45 2250 5774 2.58 15.158
7. Jammu and Kashmir 58 9534 24521 0.46 14.780
8. Karnataka 239 4787 104199 0.50 23.543
9. Kerala 159 - 18729 0.39 41.550
10. Madhya Pradesh 48 344 7075 0.14 28.733
11. Maharashtra 198 38 2899 - 38.363
12. Punjab 13 1 26 - 30.458
13. Rajasthan 138 6438 119241 2.10 134.280
14. Tamil Nadu 75 88 40222 0.05 33.383
15. Uttar Pradesh 352 ° 1279 70858 6.78 70.380
16. West Bengal 48 84 203987 0.83 38.490
17. Sikkim 6 - 20 3.530
18.  Pondicherry 18 - 6000 0.008
* Note - An additional Rs 21.00 crores has been released for Assam from the National Fund for Calamity Relief.
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Changlang
Papumpare
Tirap

Assam

Dhemaji
Qibrugarh
Tinsukhia
Darrang
Lakhimpur
Sivasagar
Jorhat
Dhubri
Bongai Gaon
Goalpara
Barpeta
Nalbari
Kamrup
Sonitpur
Nagaon
Kokrajhar
Golaghat
Morigaon

Bihar

" Sheohar
Sitamarhi
East Chaparan
Samastipur
Supaul
Saharsa
Khagaria
Kishanganj
Pakur
Madhubani
Katihar
Waest Chaparan
Purnea
Muzaffarpur
Gopalganj
Darbhanga
Araria
I adhepura
Bhagalpur
Nalanda
Hazaribagh
Vaishali
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Begusarai
Bhojpur
Saran
Munger
Buxer
Patna
Lakhisarai
Sahebgan
Shekhpura

Gujarat

Mehsana
Jamnagar
Kheda

Surat
Bhavnagar
Junagarh
Surendranagar
Valsad
Ahmedabad
Rajkot
Sabarkantha
Bharuch
Panchmahal
Banskanta
Kachchh
Amreli
Dangs
Vadodara-
Gandhinagar

Himachal Pradesh

Kangra
Shimla
Mandi
Solan
Sirmaur
Bilaspur
Kullu
Hamirpur
Una
Chamba
Kinnaur
Lahaul & Spiti

7. Jammu and Kashmir

1.
2.

Srinagar
Budgam
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Baramulla
Kupwara
Anantnagh
Pulwama
Doda
Udhampur
Kathua
Rajouri

Jammu

Karnataka

Raichur

Bijapur
Bangalore (Urban)
Mysore

Dharwad

Bellary

Dakshin Kannada
Bidar

Tumkur

Kodagu

Kolar

Bangalore (Rural)
Hassan

Gulbarga

Uttar Kannada
Chickmagalur
Chitradurga
Shimoga

Mandya

Kerala

Kasargod
Idukki
Cannanore
Kozhikode
Thrissore
Wyanad
Thiruvananthapuram
Kottayam
Kollam
Palghat
Malapuram
Ernakulam
Pathanamthitta
Alappuzha

AGRAHAYANA 5, 1918 (Saka)
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Madhya Pradesh

Bhind
Morena
Rajgarh
Chhatarpur

Maharashtra

Nashik
Ahmednagar
Solapur
Sangli
Jalna
Beed
Latur
Osmanabad
Nanded
Nagpur
Amravati
Buldana
Dhule

© Satara
Aurangabad
Akola
Thane
Ratnagiri
Mumbai City
Mumbai Upnacer
Raigad
Sindhudurg
Pune
Chandrapur
Parbhani
Wardha

Punjab

Amritsar
Hoshiarpur
Gurdaspur
Patiala
Mukatsar
Firozpur
Moga
Rajasthan
Jodhpur

Jaisalmer
Nagaur

Hanumangarh
Alwar
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Tonk

Jhunjhunu

Bharatpur

Bikaner

Dholpur

Ganganagar

Japur

Sikar

Ajmer

Paran

Bundi

Jhalawar

Kota

Swai Madhopur

Banswara
Sikkim

Gangtok

North Sikkim

Tamil Nadu

Nagapatinam
Trichi
Villupuram
Thanjavur
South Arcot
Chengaloattu
Madras
Coimbatore
Nilgiris
Pasumpon Muthuramalinga
Thevar

Dindigul Anna
Thiruvannamalai
Tirunelveli

Uttar Pradesh

Allahabad
Hardoi
Barabanki
Varanasi
Agra
Mathura
Firozabad
Rai Bareli
Fatehpur
Mirzapur
Ghazipur
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Bhadohi
Ballia
Partapgarh.
Bahraich
Maharajgani
Gorakhpur
Gonda
Pithoragarh
Basti

Kheri
Sidarthnagar
Azamgarh
Bijnor
Farrukhabad
Padarauna
Faizabad
Unnao
Muzattar Nagar
Hamirpur
Banda
Jalaun
Aligarh
Etawah
Badaun

Etah
Haridwar
Haridwar
Kanpur Dehat
Sonbhadra
Ambedkar Nagar
Saharanpur
Paun Garhwal
Uttar Kashi
Chamoli

. West Bengal
~Jalpaiguri

Cooch Behar
Darjeeling
South Dinajpur
Malda

Hoogly

Nadia
Murshidabad
Burdwan
Midnapur

18. Pondicherry

1.

Yanam
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SHR! M. SELVARASU : Hon. Speaker Sir the
cyclone has affected not only Andhra Pradesh and
Tamil Nadu but also the Union Territory ot Pondicherry
The Yanam district in Pondicherry has been fully atfected
by this cyclone. but the Central Government has not
sent any team to visit this district. | would like to know
from the hon. Minister whether the Pondicherry
Government has been given any financial assistance
from the Government relief measures. if so the details
of the funds sanctioned 1if any.

SHRI CHATURANAN MISHRA - Sir | have already
given in my reply a State-wise hst of the districts which
are affected. It is a fact that some parts of the Union
Territory of Pondicherry have also been affected

MR. SPEAKER - The question 1s. has any central
team visited Pondicherry?

SHHIOCHATURANAN MISHRA - The whole report
has not come yet: so the team has not gone so far. but
we are ready for it

SHRI M. SELVARASU ' Has any assistance been
given to them?

SHRI CHATURANAN MISHRA : As far as assistance
is concerned. there are two funds One is the State
Calamity Fund and the other is the Calamity Relief
Fund. As far as the Calamity Relief Fund is concerned.
it is upto them to spend it and whenever they ask tfor
it we will release it

SHRI M. SELVARASU : What is the estimate of
damage caused by the recent cyclone in Andhra
Pradesh made by the Central Team that visited Andhra
Pradesh”

SHRI CHATURANAN MISHRA : Sir. the Central team
is yet to go there but in order to have an inquiry about
the damage caused to coconut and horticulture land.
we sent a team. One of the members of that team was
a Director in the Agriculture Department. They have all

inquired into it. A tull report has come and we have,

assessed the damage and the relief to be given: that |
will tell you later on.

[Translation]

SHRI SULTAN SALAHUDDIN OWAIS! - Mr. Speaker.
Sir. whether the Government contemplate to Iinstall a
new rader system which could forecast the cyclone We
have an old system here. The State Government is
responsible for this devastation. Had the equipments of
new radar.been installed. the devastation on such a
large scale would not have taken place.

Secondly. | would like to state that the reliet and
assistance provided by the centre is very less Roads
have been damaged there. You should increase the
“amount of relief. You have provided this relief in the
form of an expenditure. Whether the Government
contemplates to increase the relief amount? You are
requested t6 increase the relief amount and install new
equipments so that the natural calamities could be

AGRAHAYANA 5 1918 (Saka)
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forecast. The old equipments are out of order. The
Government is responsible for it and they should admit
I

SHRI CHATURANAN MISHRA - Mr. Speaker. Sir.
efforts will be made to modernise the technology to the
best possible extent. We have requested the world Bank
to conduct a study in this regard and Let us know about
its outcome. We are ready to install the latest equipment
avatlable anywhere in the world which could forecast
the cyclones or other calamities. As per the technology
avatlable with us. we had so far been providing
information through sattelite On the insistence of the
State Government we had also been giving advance
intormation through T.V. and radio. Still. the tragedy
took place. No system has been developed In science
so tar which could prevent cyclone. The Army can be
stopped but the cyclone cannot be stopped. Yesterday
only. | had requested the scientists from Asia and Pacific
countries to find a away out to cope up with such
eventualities They would try their best to send latest
intormation in this regard as soon as possible. We are
also trying to broadcast information in this regard for
common people. Something has been done in this
regard but we assure you that we would make efforts
to do it on a large scale.

SHRI SULTAN SALAHUDDIN OWAISI : | did not ask
about the measure to stop the cyclone. | asked whether
you were going to install the latest equipments which
have already been developed? We have old equipments
here The Government is aware of the mid-aif collision.
It occured because we don't have modern equipments.
ls the Government not responsible for it? The
Government provides relief in the form of an expenditure.
The Prime Minister says it is a national tragedy

(Interruptions)

[English]
MR. SPEAKER ' That is enough. No more.

[Translation]

SHR!I SULTAN SALAHUDDIN OWAISI “ It is a matte
ot concern that the Government is providing relief in the
form of an expenditure.

[(Englisti]
MR SPEAKER - Mr Minister. would you like to
reply?

SHRI CHATURANAN MISHRA . Sir. | have aiready
replied to it

[Translation]

We are ready to upgrade the modern technology
available with us We have also taken help of the
existing satellite for dissemination of information. You
should not say that we are not doing anything
_(Interruptions)
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SHRI SULTAN SALAHUDDIN OWAISI - | am
requesting you to install new equipments.

SHRI CHATURANAN MISHRA : How can we install
the equipment which has not been developed in science
so far. We are utilising the technology available with us
We are also taking help of the World Bank and seek
your cooperation in this regard

MR. SPEAKER It is certainly a tragic incident
Therefore. a full discussion on this issue will be held
after question hour is over

[English]
Since we are discussing it

(Interruptions)

[Translation]

SHRI RAM NAIK Mr Speaker, Sir. attention should
also be paid towards the destruction caused In other
States.

[English]

SHRI P.R. DASMUNSI : Sir. this question relates to
other states also.. (Interruptions)

[Translation]

SHRI RAM NAIK : Mr. Speaker. Sir. my question is
that whether the Union Government will provide
assistance for natural calamity only after the survey?
This calamity hs claimed 1600 lives in Andhra Pradesh.
200 in Maharashtra and 200 in Bihar. My suggestion is
that the Union Government should provide assistance
to the kith and kins of the persons who died in the
natural calamity

SHRI CHATURANAN MISHRA : Mr. Speaker, Sir. as
per the existing provision. immediate relief 1s provided
from the Prime Ministers Reliet Fund. Rupees fifty
thousand are provided immediately after receiving
information. This amount is very less and it should be
increased. We will consider it. Secondly. the State
Government also provides assistance but for
compensation.. (Interruptions)

SHRI RAM NAIK
(Interruptions)

SHRI CHATURANAN MISHRA : You were talking to
him. 1 have already replied to the point. | said that there
Is a provision to provide Rs. 50 thousand immediately
from Prime Minister's Relief Fund. Some State
Governments provide Rs 50 thousand and some Rs.
25 thousand from their Calamity Relief Funds. This is
the position as per the existing provisions. For this
purpose. a committee is already there. This committee
had considered the above amount about 4-5 years ago.
We have asked the committee that we want to update
it. The committee will work in that direction and action
will be taken as per the recommendations of the
committee.

After the death of a person
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SHRI NAWAL KISHORE RAI : Mr. Speaker. Sir. Bihar
had been badly affected by the devastating flood a few
days ago and | had accompanied the hon'ble Minister
when he surveyed the flood situation. Thirty one districts
of Bihar have been affected by the flood. A study team
from the Centre had gone there to take stock of the
situation and it has submitted its report. | would like to
know from the hon'ble Minister as to how much amount.
except the relief amount allocated under plan head. will
be provided to Bihar and the time by which this reliet
1s likely to be provided? The Government has given an
assurance to the farmers of Bihar to provide a
compensation of Rs. 500 per hectare and the hon'ble
Minister even publically announced that it would be
provided very soon. That amount has not been paid so
far | would like to know the time by which it will be
provided to them. Whether the Goverrmert is making
any arrangement to provide some amount to the poor
from the Calamity Relief Fund for repairing their huts
damaged by the flood”?

SHRI CHATURANAN MISHRA : Mr. Speaker. Sir. so
far as the question of providing compensation of Rs.
500 per hectare to farmers is concerned. | have not
announced it for Bihar only. About 8-10 days ago. | had
written a letter to hon'ble Members in this regard and
Rs. 20 crore in total have been provided so far. It has
been mentioned in that letter to provide Rs. 200 to Rs
500 as input assistance to farmers and this amount was
provided by Centre to the State Governments. We have
released funds to the State Governments. You should
contact the State Governments for payment.

[English]

SHRI P.R. DASMUNSI : Sir. | would like to know
one thing from the hon. Minister. The hon. Minister in
his statement has mentioned several districts of West
Bengal as recently flood-affected areas. These districts
mostly include the districts right from Cooch Behar to
Malda of North Bengal. Is it not a fact and whether the
Minister is aware or not that due to the slow progress
of the completion of Tista Canal Project in North Bengal
and due to the backwater flow from Bangladesh to this
border. the floods have become a chronic problem in
this region? Will the Minister take a special care to
have joint meeting with the Water Resources Minister
to see that Bangladesh backwater coming into the border
of North Bengal is sealed by proper culverts and the
Tista Canal Project is expedited? Otherwise, this has
become a chronic Flood issue of North Bengal. Will the
Minister have a meeting with the Water Resources
Minister?

[Translation]

SHRI CHATURANAN MISHRA : Mr. Speaker, Sir.
the report which has been presented is about land
erosion. The matters relating to village cut-off or
rehabilitation come under the jurisdiction of my Ministry
and the remaining under the Ministry of Water
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Resources. If you wish. | can convey your point to tie
Department of Irrigation. A joint meeting of the Central
and State Governments can be held We are concerned
with providing relief. We are ready to sit together and
discuss the things.

[English]

SHRI P.R. DASMUNSI : Did you have a meeting?
Unless you know the problem of Water Resources
Ministry. how will you solve the problem? This flood has
become a chronic problem. It is not a flood by natural
water. Everyday Bangladesh water comes. Tista Canal
is not complete That is why this flood is there in North
Bengal.

SHRI CHATURANAN MISHRA : Hon. Member, flood
is not under me. If you are affected by flood. | would
come to your assistance.

MR. SPEAKER . Flood is not under the Minister:
only dyclone is under the Minister!

11.19% hrs.

WELCOME TO PARLIAMENTARY DELEGATION
FROM IRAN

[English]

MR. SPEAKER : Hon. Members, | have to make an
announcement.

On my own behalf and on behalf of the hon.
Members of the House, | have great pleasure in
welcoming His Excellency Mr. Ali Akbar Nateq Noori,
Speaker of the Majlis of the Islamic Republic of lran
and other Members of the lIranian Parliamentary
Delegation who are on a visit to India as our honoured
guests.

The other hon. Members of the Delegation are :-
H.E. Mr.'Mohammad Reza Nematzadeh
H.E. Mr. Yahya Ale-Ishag

H.E. M. Seyed Reza Taqvi

H.E. Mr. Javad Ardeshir Larijani

H.E. Mr. Mohamand Baqer Nevisi

H.E. Mr. Ahad Qazaee

H.E. Mrs. Marzieh Sediqi

H.E. Mr. Ale’ Eddin Broujerdi

H.E. Mr. Alinagi Khamoushi

Mr. Karbasian

Mr. Abrishami

The Delegation arrived Delhi on 25 November.
1996. They are now seated in the special box. We wish
them a happy and fruitful stay in our country. Through
them we convey our greetings and best wishes to the
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President. the Parliament and the friendly people of the
Islamic Republic of Iran.

[Transiation]

DR. LAXMINARAYAN PANDEY : Many persons
have died in Madhya Pradesh due to starvation
..(Interruptions) In Chhatisgarh, thousands of families
are facing this problem.

[English]

MR. SPEAKER : You can bring it later. We are having
a full debate after this.

(Interruptions)
11.21 hrs.
ORAL ANSWERS TO QUESTIONS - Contd.

[Translation]

Relief to New Sugar Mills

+

'62.  SHRI AMAR PAL SINGH :
SHRI BHAKTA CHARAN DAS

Will the Minister of FOOD be pleased to state :

(a) whether the new sugar mill owners were given
seven years relief on the levy sugar by the Government
under their incentive scheme;

(b) whether the Government have withdrawn the
said relief:

(c) if so. the reasons therefor:

(d) whether the Government propose to review their
decision:

(e) if so. the time by which the mill owners are
likely. to be given the said relief again: and

() if not. the reasons therefor?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (f). A statement is placed on the Table of the
House.

STATEMENT

(a) To tacilitate augmentation of the Licensed
capacity the new sugar mills licensed during 7th Plan
Period (1.10.1985 to 30.9.1990) were given relief on
the levy sugar for a period of 5 years and 7 years
respectively depending upon whether the sugar mill
was situated in High Recovery Area or Other Recovery
Area. Thereafter, new sugar mills licensed upto 31st
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March. 1994 are being given relief on levy sugar under
Sugar Incentive Scheme announced on 10th March.
1993 for 8 years In High Recovery Area and 10 years
in Other recovery Area.

(b) No. Sir.
(c) to (f). Question does not arise

SHRI AMAR PAL SINGH . Mr Speaker. Sir.  the
hon. Minister in his reply has stated that the relief on
levy was being given to the sugar mills licensed till
March 31 1984 | would like to ask the hon Minister
whether relief under sugar Incentive scheme will also
be provided to new mills which have been given license
during 1995 and 19967 If so. by when a final decision
is likely to be taken in this regard and if not. the reasons
therefor?

SHRI DEVENDRA PRASAD YADAV . Mr. Speaker
Sir. incentive has been given till March. 1994 | have

already stated in my reply that the period of incentive -

given to the sugar mills licensed during 1.10.85 to
30.9.90 situated n high recovery area where sugar
content is more than 10 percent. has been revised upto
8 years and for low recovery area. upto 10 years Thus.
all the factories licensed till March 31. 1994 have been
given incentive and outstanding amount i1s still being
paid There is no new proposal at present

SHRI AMAR PAL SINGH : Mr. Speaker. Sir. the hon
Minister knows very well that the sugar mills generally
start crushing sugarcane in the first week of October
every year but due to arbitrary stance adopted by the
Indian Sugar Mills Association. the crushing of
sugarcane this year started on November 22. 1996. As
a result. sugarcane farmers could not sow wheat in
~ their fields. Due to this arbitrariness. not only the farmers
but the country has also suffered The mill owners
created hurdles in growing 20 million more wheat. The
hon. Governor had fixed the price of sugarcane at Rs 76
per quintal. The mill owners have made up their mind
not to pay the prescribed price to the farmers as they
do not write the price on slips 1ssued to farmers. |
would like to know from the hon Minister whether he
would sanction vacuum pan to small Khandsari units to
quell the arbitariness shown by the Sugar Mill
Association? If so. by when and if not. the reasons
therefor? :

SHRI DEVENDRA PRASAD YADAV ' Mr. Speaker
Sir. the hon. Member has mentioned about opening

sugar mills in Uttar Pradesh About 117 sugar mills

should have been opened by now. However: 61
sugarmills have started functioning. Only yesterday. |
wrote to the Governor of the State to take steps for
opening the remaining sugar mills in Uttar Pradesh. |
think the remaining sugar mills will be opened soon. So
far as installation of vacuum Pan is concerned. | will
consider the suggestions given by the hon. Members

SHRI BHAKTA CHARAN DAS : | would like to know
tfrom the hon Minister the number of sugar mills which
had put up their claims for incentives in 1994 and the
number out of them particularly those in Orissa. which
have got incentive
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SHRI DEVENDRA PRASAD YADAV : | have clearly
stated .in may reply that the question regarding Orissa
should be asked separately and | shall send the
information In this regard to the hoh. Member.

SHRI RAM NAGINA MISHRA : Mr. Speaker. Sir. the
hon'ble Minister.has replied to the question asked by
my friend. But the Impoftant point is that they are giving
rehet to mills while Rs.500 crore are still to be paid to
sugarcane farmers of Uttar Pradesh. The Kanpur Sugar
Works and Champaran Sugar Works fall under his
Ministry. At present.' three sugar mills .of. Champaran
Sugar Works are not functioning. The hon. Minister has
written a letter to the hon. Governor. | would like to
know whether Kanpur Sugar Works under this Ministry
will start functioning or not because Rs.17 crore are
outstanding against it? Further. when the other thtee

‘sugar mills of Champaran in Bihar, which do not fall

under his Ministry. will start functioning and the time by
which the sugar farmers will get their dues.

..SHRI DEVENDRA PRASAD YADAV : Mr. Speaker.
Sir. all the three sugar mills.come under the Department
of Textiles. Theretore. | have already referred the matter
to them. It does not tall under the jurisdiction of my
Department...(Interruptions)

SHRI GULAM RASOOL KAR : Mrv‘ Speaker. Sir. |

‘would like to know from the hon. Minister...(Interruptions)

SHR!T RAM NAGINA MISHRA : Mr. Speaker. Sir.
Rs.500 crore are to be paid to farmers and the Kanpur
Sugar Works has to make a payment of Rs.17 crore. |
want- to know whether' the outstanding amount will be
paid or not and whether new sugar mills will be opened
or not?

'SHRI DEVENDRA PRASAD YADAV : It is not rglated
to the main question. It is not a question regarding
making payment” of sugarcane. but a question of
providing incentive. Whatever questions the hon.
Members ask. | will reply to them in the light of the facts
available with me 1t is not related to the main question.
| have already told that the Department of Textiles looks
after the management...(Interruptions)

SHRI RAM NAGINA MISHRA : Rs.500 crore are stil
to be paid...(Interruptions)

SHRI GULAM RASOOL KAR : You had called my
name...(Interruptions)

[English] »
MR. SPEAKER : That is enough. please
(Interruptions)

SHRI JASWANT SINGH : Sir. | am making a
submission to you. When we ask:.a question of the hon.
Minister of Agriculture. he. says.'cyclone is' under his
charge. ‘flood 'is not. When we ask a question of the
Minister of ‘Food and Civil Supplies.. he says: “Sugar
mills are under the Ministry of Textiles and. therefor. |
cannot answer. | can answer about sugar production.
“This is a very real difficulty. The Members will ask all
possible -questions, How are we to find. an answer?
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Otherwis=. the Government will ‘slip ‘away from every
possible question

[Translation]

SHRI DEVENDRA PRASAD YADAV ' Mr Speaker.
Sir. hon. Jaswant Singh is. a senior and sagacious
Member. | would like to tell him that management aspect
of all the three textile mills.of Champaran and the mills
in Kanpur is looked after by. the Department. of Textiles
but the sugarmills are controlled by my Ministry. The
Ministry of Food looks after the matter relating to release

of free sale sugar. Further. imposition of levy.is alsa -

taken care of by the Ministry of Food. The management
comes under the jurisdiction of the Departmem of
Textiles ...(Interruptions)

SHRI RAM NAGINA MISHRA  h-would fike 1o tel

the hon. Minister.that he had appointed the Chairman
and he is misleading the House...(Interruptions)
[English]

MR. SPEAKER
standing.

Please sit down when | am

~ (Interruptions)
MR. SPEAKER : Please sit down. | am on my legs.

I think hon. Member Shri Jaswant Singh has raised
a very valid point. As far as practicable. the Ministers
should have information for the questions which are
relvant. If they do not have the question/answers with
them. | think they can anticipate and collect the
information from their sister Departments. If they do not
have anything. they tan always collect the information
and pass it on to the hon. Members. That is what we
normally do.

[Transiation]

SHRI GULAM RASOOL KAR As per the sugar
procurement and dxsmbutlon policy. some percentage
of sugar is released for sale in the open Market and the
remaining is distributed under Public Distribution systefn.
I would like to,suggest that as wheat is distributed
through dealers after it is supplied to district
headquarters by the Government. sugar should also be
supplied to far-flung areas in.the similar way. You have
godowns for wheat at the. ievel of district: headquarters.
sugar-cane also ‘be stocked in those godowns. Due 1o
this policy. the people living ‘in hilly areas and far-flung
areas like Guraiya. Maulaband. Tikwal in Kashmir Valley
will get sugar easily. Will-the hon. Minister bring
necessary changes in the policy or find a way out which
may help common people in getting ‘sugar easily and
controlling the black marketmg of sugar in the open
market?

SHRI DEVENDRA PRASAD YADAYV 1n respect of
the question raised by the hon'ble Member | would like
to say that under the Public Distribution System. sugar
is distributed at a standard ‘price of Rs.9.05 per kg
‘iroughout the country...(Interruptions)
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SHRI RAJENDRA AGNIHOTRI : | would Iike' to tell
the hon'ble Minister that sugar is being sold at a rate
of Rs.16 per kg in Uttar Pradesh . (Interruptions)

SHRI DEVENDRA PRASAD YADAV - If you do not
want to listen to me it 15 better that | take my seat.

MR SPEAKER
given by the Minister

SHRI DEVENDRA PRASAD YADAV . First. | would
like to say that today the price of sugar in open market
Is 60 paise less than the rates prevailing some days
back and | presume that with the release of sugar quota
in free market the prices ot sugar will come down by
Re.1 per kg. So far as marketing of sugar is concerned.
| would like to say that sale of sugar under Public
Distribution System is under the control of State
Governments. The Union Government is only
responsible for allocation of sugar quota and the
distribution is the responsibility of State Governments
..(Interruptions)

SHRI RAJENDRA AGNIHOTRI - The price of sugar
in open market in Uttar Pradesh is Rs. 16 per kg and
at present. Uttar Pradesh is under the rule of Union
Government. _(Interruptions)

SHRI DEVENDRA PRASAD YADAV . The hon'ble
Member can give me in writing. If he has any complaint
regarding hilly region and | will certainly write to the
State Governments for inquiry into the matter
...(Interruptions)

LT. GENERAL SHRI PRAKASH MANI TRIPATH! .
You have allotted a subject for Zero Hour but there is
no Zero Hour today . (Interruptions)

Please listen to the reply being

[English]

MR. SPEAKER . After Shri Ramalingam asks the
question, | will allow you

(Interruptions)

DR. K P. BAMALINGAM . Mr. Speaker. Sir. not only
in the private mills but in the cooperative mills also lot
of sugar costing crores of rupees I1s lying in the mills.
The Central Government has not given any quota and
so they are not able to sell or release it. The mills are
not able to deliver the money to the sugarcane
producers. Now. in Tamil Nadu. Karnataka and Uttar
Pradesh lots of tarmers are waiting for the money after
sending the sugarcane to the mills. The next season of
cutting is also coming.

MR. SPEAKER : Please ask the question
DR. K.P. RAMALINGAM : Yes Sir. Is the Ministry

" gong to give any special quota to the mills to take all

the stock that is lying with the cooperative mills and
private mills? Is there any idea to have an emergency
release now? Will the hon. Minister answer the

- question?

MR. SPEAKER = He will answer.
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[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker.
Sir. though this question is not related to the main
question but for the information of the House. |
would like to say that departmental Committee has
been constituted. which has three Members. This
Committee is looking into this matter and | would like
to add that this time. there is not sugar mill against
which payment of farmers is due and from which free
sale sugar has not been released. We have started
releasing quota in accordance with the production
capacity of sugar mill. | will send the list of the sugar
mills along with the information regarding quota
released to them. if the hon'ble Member wants to get
d'etailed information.

LT. GENERAL SHR! PRAKASH MANI TRIPATHI :
Mr. Speaker. Sir, this issue was to be take up during
Zero Hour but as a question has come up on this
subject. it should be discussed. | would like to make
two three points in this regard. | have already apprised
the hon'ble Minister and also written a letter to him that
payment of farmers is due on Gauri Bazar Sugar Mill for
the fast three years. The Hon'ble Prime Minister had
given an assurance in this august House that orders for
50 percent payment of dues were being issued but so
far, payment has not been made. Rs.46 crores are due
on sugar mills in Pudrauna and Deoria districts. It is a
serious issue and we seek your permission for a
discussion on this subject under rule 193.

In respect of the natural calamity in Andhra Pradesh.
I'would like to say that on this issue we all are with the
the hon'ble Minister. It is not going to help the farmers
if you pass on the responsibility to the Textile Minister
and he passes on to Agricultural Minister and then
Agricultural Minister will try to again pass it on to you.
It is not an ordinary thing because the Government
have purchased sugarcane from the farmers and no
payment has been made to them even after lapse of
three years. | would like to know as to when this payment
which is due for more than two years on sugar mills is
likely to be made and by when the rest of payments
would be made? Whether any time-bound programme
is likely to be formulated for it?

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker.
Sir. | have already told that this question does not
relate to the main question but for the information of
the Members | would like to tell that Rs.900 crores
were due on mills in Uttar Pradesh and out of Rs.450
crores have been paid during last two months and
the process is on for the payment of the remaining
balance.

SHRI RAM NAGINA MISHRA : Mr. Speaker, Sir, you
may please consider this issue to be discussed under
rule 193

MR. SPEAKER : Please give notice for it.
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[English]

Drought in Orissa

+

‘63. DR. KRUPASINDHU BHOI
SHRI G.M. KUNTURKAR

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether'the Government are aware of the fact
that several dfStricts of Orissa have faced a severe
drought situation during the current year particularly
after the month of June. 1996;

(b) if so, the names of districts adversely affected
along with the loss of lives. crops etc. suffered in each
district:

(c) whether the Government have provided any
Central assistance for these districts to meet the problem
during the current year:

(d) if so. the details thereof, district-wise.

(e) whether any request for the enhancement of
such assistance has been received; and

(f) if so. the details thereof and the reaction of the
Government thereto?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (f).
A Statement is laid on the Table of the House

STATEMENT

(a) and (b). A'ccording to reports received from the
Government of Orissa. based on the Crop cutting
assessments, 13664 villages in 20 districts of the State
have sustained crop loss of 50% and above the to
inadequate rains. An Annexure indicating the numbers
of such villages in the 20 districts is enclosed. In the
remaining 8 districts of Balasore, Bhadrak. Gajapati,
Ganjam, Khurda, Puri. Sambalpur & Sundargarh. 8306
villages have sustained crop loss of 50% and above,
on the basis of eye estimation. In respect of reported
deaths the State Government has been requested to
enquire into the matter.

(c) and (d). Government of India have already
released its entire Central Share of Calamity Relief
Fund (CRF) of Rs.36.76 crores for 1996-97 including
advance release of the 4th instalment of Central share
of Rs.9.19 crores. Government of India do not make any
district-wise distribution of the CRF allocations. Following
the visit of Prime Minister. more funds have been
released for poverty alleviation and smployment
generation purposes.

(e) and (f). Government of Orissa have submitted a
Memorandum indicating requirement of Rs.585.80
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crores for drought relief measures in various sectors. A
Central team h‘as visited the State on 17-20 November,
1996 to assess the requirement of relief. based on
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whose report. further Central Assistance. if any. will be
considered to be released

ANNEXURE
S.  Name of the Total No.of Total No.of Total No. of Villages having B
No. District No .of Blocks No of Gram- No.of sustéurfé(.i"cfr(r)vpv)wlrmm_*
Blocks affec- Gram- panch- Villa- 50%: to 75% and Total
in the ted panch- yats ges 74%. above
Distt yats Affec- in the
In the ted Distt,
Distt.
1. Angul 8 8 180 142+2 1922 351 936 1287
2 Bolangir 14 14 241 241+3 1783 1088 703 1791
3 Baragarh 12 11 193 14141 1208 116 710 826
4  Cuttack 14 12 262 86 1865 244 83 237
5. Dhenkanal 8 9 172 142+3 1221 19 328 347
6 Japur A 10 9 242 41 1781 24 30 54
7. Jharsuguda 5 5 60 57+2 356 250 25 275
8 Kandhamal 12 12 144 52+1 2515 1102 93 1195
9. Nabarangpur ’ 10 1 148 13 897 48 1 49
10. Nayagarh 8 8 143 14142 1694 91 1509 1600
11. Nauapada 5 5 93 59+1 659 156 58 224
12. Sonepur 6 6 80 56+3 959 283 390 673
13. Boudh 3 3 58 51+1 1156 13 1019 1032
14. Deogarh 3 2 52 15 867 41 41
15. Rayagada 11 6 140 58 2691 305 191 496
16. Kalahandi 13 12 195 92+1 2201 174 98 272
17 Keonjhar 13 13 244 16843 2133 306 95 | 401
18. Jagatsinghpur 8 2 181 14 1391 70 7 77
19. Kendrapara 9 1 205 3 1567 2 1 3
20. Mayurbhanj ’ 26 26 316 316+1 3827 1678 1016 2694
Total 198 32693 6361 7303 13664

165

3352 1888+24

DR. KRUPASINDHU BHOI : Hon. Speaker, Sir. for
30 years. coastal Orissa has been intermittently suffering
from drought while another part of Orissa suffers from
floods every alternate year. But unfortunately, this year
out of 30 districts, according to the memorandum of the
State, 26 districts are affected with severe drought and
according to the Crop Cutting Report, the Minister has
indicated, that out of more than 50,000 villages. there
is no crop at all in 26,000 villages. So, if we have a
political debate on this, we cannot solve the problem of
Orissa. | am born in a drought affected village.

MR. SPEAKER : What is your question?

DR. KRUPASINDHU BHOI : | have just given the
infrastructure. The hon. Minister has visited Kalahandi,
Bolagir. Bhawanipatna and Mahabra. Another place
which has been left out is Padampur sub-division of

Baragarh. Al! these places intermittently suffer from

drought.

But this year the whole State 1s severely affected by

drought

So, for short term the adhoc grant will not

solve the problem. The hon. Minister Shri Chaturanan
Mishra has visited the State day before yesterday.

MR. SPEAKER

- What is your question? The

Minister wiil not answer your question if you go on like

that.

DR KRUPASINDHU BHOI

Sir, | am not asking

more questions. It is the misery which | am highlighting.
So. | want to know from the hon. Minister as to what is
the amount that the Government of India is going to
ive and whether the cabinet is going to envisage a
long term action plan shortly. It was there during the
Congress regime in the districts of Kalahandi. Bolangir



27 Oral Answers

and Koraput. | want to know whether that will be
extended to more drought prone areas In the State.

[Translation]

SHRI CHATURANAN MISHRA : Mr. Speaker. Sir. it
is correct that the situation in Orissa is serious and it
will take a dangerous turn by January because at that
time. the problem of teeding 50-60 people would arise
We have discussed this issue with the Members of all
the political parties. Rs. 216 crore have been provided
to State Governments for making necessary
arrangements and ensure that there would be no
starvation death It I1s our utmost concern We have
seen that due to shortage of water people have not
taken bath tor ten days. We have made arrangements
for rig machines with the help of Private sector to provide
water in those areas which are facing shortage of
drinking water. The State Government has cooperated
with us ‘and given assurance ot making necessary
arrangements. Earlier. the things were not going smooth
but now the work has been taken up and | hope that
thus problem would be tackled properly. | would like to
tell the House that terms of reference of the Tenth
Finance Commission should be expanded so that
problems of Orissa and Andhra Pradesh could be dealt
with. For this we required time and | would like to say
that Rs.216 crore have been provided in advance to
make necessary arrangements. A Central team has
visited the area and it is likely to submit its report by
tomorrow. We will examine it and try our best to provide
sufficieny assistance for it. | assure you that there would
be no starvation deaths.

SHRI RAJENDRA AGNIHOTRI : Mr Speaker. Sir
my question is related to it.

[English)

MR SPEAKER You cannot do like this. It is hus
right to ask the second supplementary. not yours. But
please remember that we are going to have a full-
fledged discussion on this issue. on the ftloor of the
House. So. you do not have to speak about all the
infrastructure that you have in your mind

DR. KRUPASINDHU BHO! - No. Sir | am not asking
anything about the infrastructure To solve the drinking
water problem. the private sector people in the
neighbouring States are not willing t¢ cooperate to dig
tubewells. So | want to ask the hon. Minister whether

" he will take the help of the Ministry of Water Resources
which 1s doing the work of digging deep exploratory
tubewells and its organisation which has its
headquarters in Ghaziabad to depute more than 1.000
rigs to Orissa so that the drinking water problem can be
solved.

[Translation]

SHRI CHATURANAN MISHRA : Mr. Speaker. Sir as
per the discussion held with the Chief Minister. some of
the rigs belong to State Government had about 26 rigs
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have been taken from private sector. We will try our
best to provide rigs and if the hon. Members could
suggest anything in this regard. they are welcome. We
all will work collectively and it the need be. we will
deploy torces and not let the people- die due to
starvation.

[(Enalish]
MR SPEAKER Shri Kunturkar ls he absent?
(Interruptions)”

MR. SPEAKER . | have not allowed you. It is not
going on record | have called Shn Chandra Shekhar

(Interruptions)

MR SPEAKER . | have said that we are going to
have a discussion on it. All of you will get a chance

(Interruptions)

SHRI CHANDRA SHEKHAR : Mr. Speaker. Sir. the
hon Minister has taken a very positive attitude towards
the problem of Orissa The Orissa problem is very critical
and is going to turn very serious In the coming few
months, | think. it is not only that you should give
assurances. but as the hon. Minister has said. all the
resources of the Government and private organisations
should be pooled and a cohesive effort is needed to
avoid tamine conditions which are already. in a way.
operating in Western Orissa. | think. the Goverament
will take immediate steps through the help of the Ministry
of Water Resources and it necessary through the
Ministry of Defence to have the borewells so that people
do not die ot water shortage. not water shortage but
thirst. It 1s not only a question of providing food to them
but water has become scarce in that State. | have read
the statement of the hon. Minister and | praise him for
the real appreciation of the situation. But | am sorry to
say that | do not see the response commensurate with
the statement of the Minister Will the Minister see that
the Cabinet takes the same serious view about Orissa?

SHRI CHATURANAN MISHRA : Sir. | am discussing
this matter in the Cabinet and also with the Prime
Minister. As a former Prime Minister. you yourself know
that that the Prime Minister had adequate powers and
the Minister of Agriculture has smaller powers.

SHRI CHANDRA SHEKHAR . You have enough
powers.

SHRI CHATURANAN MISHRA : But | must be very
frank with you that it has the advice of the Prime Minister
to call a meeting for discussing the Orissa issue
specifically. | assure the hon. Member and also the
House that whatever is possible. would be done.

You give me suggestions. Rather | can tell that it is
a very complicated issue. [t relates to the middle classes.
They do not go to the fields for work. As you know. the
work that is available is under the Employment

* Not Recorded
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Assurance Scheme and all these things. They-cannot
go 1o the Fields of others. Similarly, the male members
also coming from middle class farmers and others will
not like to go to the fields of others to work there. What
I am trying to devise is that they can work in their own
fields so that at least the male members could get the
work. | have asked the Chief Minister to consult the
women's organisations to tind out what type of
handicrafts and other things they can do and { am
ready to provide cheap money and marketing facilities
also. If the hon. Members can suggest anything - what
could be done for the wives of the middle classes also
- to help in this hour of famine like situation, then | wili
be very much obliged to them and | assure prompt
action.

SHRI SARAT PATTANAYAK : | would like to know
from the hon. Minister whether the Government is going
to declare the drought prone areas of Orissa as ‘national
calamity’ and whether the Government is considering to
provide special tunds to eradicate the drought situation
permanently from the backward districts of Orissa like,
Bolangir, Kalahandi, Dorpur. Phulwani. Dimapur and
Padampur to save the lives of the poor people of these
areas.

MR. SPEAKER : Good. It should be pointed like
this.

SHRI CHATURANAN MISHRA : Yes. Sir. It is a fact
that drought is a permanent guest of Orissa.

Therefore, something must be done to keep out
that guest. | am thinking of some permanent solution
since Kalahandi. Bolangir or rather that entire belt is
suffering from drought, | do not know for how many
decades. but so far as | could recollect, for the last four
or five decades...(Interruptions) | am hearing about this
national calamity, but there is no Act to declare it as a
national calamity: if it is my saying. | have already said
it; if it is the Prime Minister's saying, he had already
said it. What | am trying to tell you is that within the
limits of the Tenth Finance Commission, this question
cannot be solved and, therefore, extraordinary
measures are to be taken. | assure you that | will do my
best to see that this repeated drought does not come
there. So, something has to be done for that.

[Transiation]

SHRI RAJENDRA AGNIHOTRI : This question
relates to Orissa but it is equally- important for Uttar
Pradesh. Betel leaf is grown on & ‘large scale in Pali
and Mahuwa areas of Lalitpur in Uttar Pradesh. This
crop has been destroyed this year. Around 10 lakh
people are engaged in this work.

. [English]

MR. SPEAKER This question specifically relates
to Origsa.
(Translation}

PROF. AJIT KUMAR MEHTA : In reply to this
question, the hon. Minister of Agriculture. has said that
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no specific Act had been enacted to declare an area as
natural calamity affected. We have seen recently that
Andhra Pradesh has suffered a huge loss due to natural
calamity. Our country faces natural calamities every now
and then. | would like to know from the Government as
to whether there is any plan to make a permanent
arrangement to deal with such a situation.

[English]

MR. SPEAKER : The Minister had already given the
answer. He said that he was thinking of some permanent
solution for it.

[Translation]

SHRI ASHOK SHARMA : Mr. Speaker. Slr Madhya
Pradesh is adjacent to Orissa.

(English]

MR. SPEAKER : Why are you going outside the
scope of this question? This question specially relates
to Orissa. Your question is not allowed.

(Interruptions)

[Translation]

MR. SPEAKER : What has been done or what
should be done, it does not make question.

SHRI PAWAN DIWAN : Mr. Speaker, Sir, questions
regarding the Kalahandi area of Orissa are being raised
here but starvation and famine are not confined to to a
particular geographical limit. Oriya speaking people live
in Raigarh and Sarangarh districts of Chhatisgarh region
which is adjacent to Orissa.

(English]
MR. SPEAKER : It is a specific question relating to
Orissa.

(Interruptions)

[Translation]

MR. SPEAKER : In the beginning itself. | had said
that the issue was being debated in the House and you

could have your say when given a chance to speak.
~

[English]

Deaths due to Air Poliution

+
‘64. SHRI SANAT KUMAR MANDAL -
SHRI AJT KUMAR PANJA

Will the Minister of ENVIRONMENT AND FORESTS |

be pleased to state :

" (a) whether the Government have studied the
recently published report of the Centre tor Science
Environment's magazine Down to Earth, according to
which every year in just six Indian cities 40,000
people are dying due to air poliution, 7500 of them in
Delhi;
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(b) it so, the other salient features of the said report,

(c) the results achieved by various measures
undertaken to contain the growing environmental
pollution; and

(d) the measures taken by the Government to
revamp the Environmental Pollution Control Programme
so as to make it more effective?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) Yes. Sir.

(b) to (d). A statement is laid on the Table of the
House.

STATEMENT

(b) The other salient features of the report of the
Centre for Science and Environment magazine “Down
to Earth" include the following :

_The report estimates that environment
damages amounted to a total of about Rs.
34,000 crores per year or 4.5 per cent of the
Gross Domestic Poduct in 1992.

The report estimates health costs of air and
water pollution and economic losses
occurring due to degradation of ¢roplands
and grazing lands as also due to
deforestation. It has also calculated the losses
to the Indian economy because of reduced
opportunities for international tourism
revenue.

The report shows water degradation
accounts for health costs worth Rs. 19,950
crores every -year which is 59 per cent of
total environmental costs.

The report estimates the total health costs
resulting from air pollutants to be Rs. 1,810-
7,357 crores per year.

The report estimates land degradation to
account for between 4.0 per cent and 6.3 per
cent productivity loss in total agricultural
output every year which amounts to Rs. 5,250
crores to Rs. 8,400 crores.

The report reveals economic losses due to
reduction in international tourism to the tune
of Rs. 497-991 crores per year.

(c) and (d). The measures taken by the Government
o contain environmental poliution and the results
ichieved are as follows :

The Government has formulated a
comprehensive Policy Statement for
Abatement of Pollution which envisages
" integration of environmental and economic
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aspects of development planning. lays stress
on preventive aspects of pollution abatement -
ang promotion of technological inputs to
reduce industrial pollution.

Environmental guidelines have been evolved
for siting and operation of industries.

Fiscal incentives are provided for installation
of pollution control equipment and also for
the shifting of industries from congested
areas.

Custom and excise duty exemptions are
provided to the industries for pollution control/
monitoring equipment.

-~ A scheme for setting up of Common Effluent

Treatment Plants in clusters of small scale
industrial units is under implementation.
About 60 CETPs have been approved which
are at various stages of construction.

To promote pollution prevention in small and
medium scale industries, the Government has
initiated the following projects :

- Project on establishment of Waste

Minimisation Circles in clusters of small scale
industries.

Project on establishment of National Cleaner
Production Centre at National Productivity
Council.

Emission standards for 39 categories of
industries have been notified under the
Environment (Protection) Act, 1986.

Out of a total number of 1551 units belonging
to the 17 categories of highly polluting
industries, -1259 industries have already
installed adequate faciljities for pollution
control to comply with the stipulated
standards. 112 units have been closed down.
Regular monitoring is being carried out by
the Central Pollution Control Board and the
State Pollution Control Boards and legal
action is being taken against the defaulters.

24 problem areas have been identified in
the country for abatement of pollution. Action
plans have been prepared in respect of 14
areas and they are in various stages of
implementation.

Ambient air quality standards have been
notitied in the Air (Prevention and Control of
Pollution) Act, 1981 and in the Environment
(Protection) Act, 1986. These include
standards for major air pollutants for different
areas such as residential, industrial and
sensitive areas.

The Central Pollution Control Board is
monitoring the levels of air pollutants in all
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the major cities and towns through a network
of 290 ambient air quality monitoring stations
under the National Ambient Air Qualty
Monitoring (NAAQM) Network The data helps
understand the trends in air quality
Monitoring of ambient air quality of the major
air poliutants indicate that pollutants such as
nitrogen dioxide and sulphur dioxide are
within the presctibed limits in most of the
cities. Annual average concentrations of
suspended particulate matter in the ambient
air of a number of cities particularly some
areas of Delhi. Mumbai. Calcutta. Lucknow
are beyond the prescribed limits. The levels
of particulate lead in Delhi after the
introduction of now-lead petrol and
subsequently unleaded petrol is showing a
decreasing trend.

Tighter emission standards were introduced
on 1-4-%396 for all categories of petrol and
diesel vehicles and is to be made stricter
tfrom 1-4-2000. This would help introduce
cleaner vehicles involving upgradation cf
technologies to reduce emissions from
vehicles.

The Central Government has advised the
various States to enforce the standards for
emissions from on-road vehicles and create
awareness amongst the general public on
various aspects as maintenance of vehicles.
health effects of vehicular pollution and
preventive measures for violation of emission
standards for on-road vehicles

Low lead petrol had been introduced in the
4 metro cities of Delhi. Mumbai. Calcutta and
Chennai w.e.f. June 1994. Subsequently
unleaded petrol was introduced in the
abovementioned 4 cities on 1-4-1995

Major vehicular .pollution surveys have been
carried out by the Central Pollution Control
Board in 12 major cities in the country. The
surveys have helped understand the level of
pollution in these cities and recommend
suitable abatement measures for its
implementation and control.

The Government is implementing a major
plan of action for introduction of unleaded
petrol and catalytic converter fitted vehicles.
introduction of low sulphur diesel for cleaner
diesel vehicles in a phased manner. Fuel
quality standards for petrol and diesel have
been notified.

[English]

SHRI SANAT KUMAR MANDAL : | have gone
through the statement of the hon. Minister and | am
asking my first supplementary. | would like to know
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whether the Ministry, at any stage. had studied the
causes for water. air and environmental pollution mainly
responsible for deaths in six Indian cities.

It so. what are its findings and what steps have
been taken to combat this situation?

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD : Mr
Speaker. Sir. the hon. Member has asked as to whether
any study had been conducted in this regard. The main
causes for air pollution in cities are gases discharged
by vehicles and fuel used by industrial units. As per the
study conducted regarding Delhi, C.P.M. pollution of
houses in Delhi in 1994 was 328 in exterior region and
354 in interior region what should have been 7 is 12.5.
Similarly n industry, it is 20.7 instead of 80. N.O.X.
which should have been 7 is presently 28.3. In an
industry it should have been 80, whereas it is only 29.8.

(English]

SHRI SANAT KUMAR MANDAL : Mr. Speaker, Sir.
| am asking my second supplementary...(Interruptions)

[Translation]

SHRI VIJAY GOEL : The hon. Minister has given an
ambiguous reply to the question. It should be clarified.

[Ehg//'sh]

MR. SPEAKER : In whatever way you want to
understand. you understand it.

SHRI SANAT KUMAR MANDAL : | would like to
know whether the hon. Minister is aware of the most
tearsome problem of water pollution which has. at
present. gripped the North and South 24 Parganas and
other cities nearby West Bengal If so. how does he
propose to meet the situation and afford necessary relief
to the affected residents thereof?

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD : Mr.
Speaker. Sir. this question relates to pollution but the
hon Member has also raised the issue of water pollution.
| would like to say something about 24 Pargana. In
June 1991, there was a report regarding arsenic
pollution in ground water in West Bengal. In this report,
recommendation was made by the Members to tap deep
aquafires for the purposes of drinking water and the
tubewells containing arsenic...(Interruptions)

~ SHRI VIJAY GOEL : The Members are not able to
understand the reply being given by the hon. Minister.
| feel that an Half-an-Hour disucussion should be
conducted on this issue. Today. pollution has become
a serious problem specially in Delhi.

MR. SPEAKER : It will create confusion further.

(Interruptions)
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SHRI VIJAY GOEL : You please ask the Minister to
reply this gquestion properly and you kindly allow Half-
an-Hour discussion on this issue.

CAPT. JAl NARAYAN PRASAD NISHAD : | am also
in favour of an hour discussion instead of Half-an-Hour
discussion because it is a serious issue. It should be
discussed in detail so that opinions of Members could
be got on it. Member can also ask guestions on air
pollution.

[English]

SHRI CHANDRA SHEKHAR : Sir. Shri Rajesh Pilot
is a former Minister of Environment. He is supporting
that Party. So. he should stand up and clarify the answer'

12.00 hrs.

MR. SPEAKER : Shri Handique. quickly put a
question in half a minute. If you want an answer. just
put a one-line question.

SHRI BIJOY HANDIQUE - Mr. Speaker. Sir. according
to an estimate. transport contributes 10 per cent of the
SPM load in Delhi while 80 per cent SPM emission is
attributable to industrial power generation. May | know
from the hon. Minister whether his attention has been
drawn to Justice Kuldip Singh's judgment for controlling
air pollution to keep oft one-third of the total vehicles?
| would like to know whether the Government accepts
the suggestion and if not. what alternative measures
the Government are thinking to take.

MR. SPEAKER : | cautioned you.

WRITTEN ANSWERS TO QUESTIONS

[English]

Sugar Production

*65. SHRI RAMCHANDRA VEERAPPA : Will the
Ainister of FOOD be pleased to state :

(a) whether the production of sugar has fallen short
it the target;

(b) if so, the extent thereof;

~ (c) the contribution of sugar by States towards the
>entral pool. State-wise:

(d) the quantity of sugar proposed to be exported
this year; and

(e) the action béing taken by the Government to
boost the sugar production?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (e). There has been a surplus production of sugar.
Against the domestic off-take/requirement of about 130
lakh tonnes during the sugar season 1995-96, the
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production of sugar was 164.29 lakh tonnes
(Provisional). The sugar industry ended the sugar
season 1995-96 (as on 30.09.1996) with a closing stock
of nearly 81 lakh tonnes as against more than 53 lakh
tonnes in the previous year. on 30.09.85

There is no Central Pool of sugar and as such the
question of States’ contributing to it does not arise. In
the new sugar year. effort would be made to export as
much sugar as possible in view of the fact that sugar
supply position is very very comfortable.

Environmental (;learance to Power Projects

‘66. SHRIT. GOPAL KRISHNA : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether no environmental clearance 1s
necessary for the power projects upto Rs. 1000 crore
enblock without considering their environmental impact:

(b) whether no environmental clearance is
necessary for the power projects upto Rs. 1000 crore
in future; :

(c) if so. the reasons therefor. and

(d) if not, the measures proposed to ensure
environment protection by all power projects?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD) : (a) and (b). No. Sir.

(c) Does not arise.

(d) Modalities for delegation of powers to State
Governments for according environmental clearance to
power projects are under finalisation.

ForeignpAid to banned Organisations

‘67. PROF. AJIT KUMAR MEHTA : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether Government are aware of the banned
organisations .in the country continuously receiving
foreign aid on a large scale;

(b) if so. the details thereof stating names of the
banned organisations recdiving foreign aid;

(c) the purposes for which the aid is utilised by
these organisations: and

(d) the action taken by the Government in the
matter?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) to (d). Government does not
have any reports about organisations. declared as
‘Unlawful associations’ under the Law, continuously
receiving foreign aid on large scale. However. there
have been reports, from time to time, of the flow of
illegal funds to various secessionist and militant
organisations including banned organisations through
clandestine channels. The Government and the security
agencies are continuously making efforts to contain such
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possibilities thrcugh sustained vigilance and operaiions
against various secessionist and militant organisations
in different parts of the country.

Pricing Structure for Foodgrains

'68.  SHRI HARIN PATHAK - Will the Minister of
AGRICULTURE be pleased to state :

(a) whether a report has been submitted by the
Commussion for Agriculture Costs and Prices (CACP)
on the pricing structure tor the foodgrains procurement:

(b) the view of the CACP on the policy of staggered
purchases with a graduated price structure for the
foodgrains procurement: and

(c) the policy being followed at present by the Food
Corporation of India and the extent to which it is in line
with the report of CACP?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) Yes.
Sir

(b) The CACP in its report on Price Policy for Rabi
crops of 1995-96 season expressed the view that a
system of staggered procurement with graduated price
structure would not only create more distortions in
marketing and pricing system but would also make food
management more difficult and costly in the medium
term. The Government had agreed with the observations
of the CACP and decided that only the minimum support
prices be announced.

(¢) The Food Corporation of India (FCI) procures
foodgrains (wheat. paddy and coarsegrains) from the
farmers at the minimum support prices announced by
the Central Government. All the foodgrains conforming
to the prescribed specifications offered for sale by
farmers at specified centres are brought by the FCI in
close collaboration with State Governments and their
procuring agencies. The producers have option to sell
their produce to FOI/State agencies at support price or
in the open market as is advantageous to them. The
rice is collected by way of statutory levy on rice millers
and rice dealers. The percentage of levy is fixed by
State Governments. -

Open Market Sales of Wheat and Rice

69 SHRI S. RAMACHANDRA REDDY
DR. M. JAGANNATH. .

Will the Minister of FOOD be pleased to state :

(a) the details of discretionary powers exercised by
the officials of Food Corporation of India for open market
sales of wheat and rice:

(b) whether open auctions for its stocks at various
depots are not held:
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(c) if so. the reasons therefor:

(d) whether the Government propose to introduce
open market sales scheme: and

(e) it so. the details thereot?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV).:
(a) While the policy matters like the prices. ceilings on
open sale of Wheat and Rice (Domestic) are decided
by the Government. operational matters such as
Statewise releases are fixed by the FCI. A three-member
committee headed by SRM. Food Corporation of India
(FCI) decides the names of purchasers alongwith the
quantity of wheat to be sold to the purchasers in a
month.

(b) and (c). FCI does not conduct open auctions for
its stocks at various depots. Open sale of Wheat and
Rice is undertaken. interalia, to exert a sobering
influence on the market prices without jeopardising the
Public Distribution System. On relevant/practical
consideration Government has decided to undertake
open sale of Wheat and Rice on prices above the
Central Issue Price but below the FCI's economic cost.

(d) and (e). Open Market Sales Scheme for domestic
use for Wheat and Rice is already in vogue since
October. 1993 and January., 1994 respectively.

Irregularities in NDMC

*70. SHRI JANG BAHADUR SINGH PATEL : Will
the Minister of HOME AFFAIRS be pleased to state :

(a) whether the accounts of NDMC have not been
audited for over the last four years;

(b) if so, the reasons therefor;

(c) the action taken to audit the accounts of all the
Departments ot NDMC and to lay the findings thereof
on the table of the House; and

(d) the position of audit vis-a-vis MCD?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJ!T GUPTA) : (a) and (b). The Concurrent Audit
Party has been over the years conducting the audit of
accounts of various deptts./units of the NDMC under
the overall supervision of the Examiner. Local Fund
Account Delhi Administration but there has been a
delay in the preparation of annual audit reports. The
last annual audit report was issued in 1989 and this
pertained to the year 1985-86. The Examiner. Local
Fund Account has attributed this delay. inter alia. to the
shortage of staff.

(c) ‘Consequent upon the enactment of the New
Delhi Municipal Council Act, 1994 a Chief Auditor has
been appointed recently under section 33 of the said
Act. The Chief Auditor is charged with the statutory
responsibility of examining and auditing the accounts
of the Council and is required to deliver to the Council.
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as soon as may be after the commencement of each
year, a report of the entire accounts’ of the Council for
the previous year. It is expected that once the statt and
infrastructural support for the Chief Auditor is finalised.
yearly audit of receipt and expenditure will be done as
per schedule. A proposal to provide necessary support
is under consideration of the Council. There is no
provision In the said Act for placing a copy of the audit
report before Parliament.

(d) According to the information received from the
Municipal Corporation of Delhi, the accounts relating to
non-plan expenditure of the General Wing of the
Corporation have been audited upto 1994-95 The
accounts for the year 1995-96 are under audit.

Special Courts for SC/ST

‘71, SHRI N.J. RATHWA : Will the Minister of
WELFARE be pleased to state :

(a) whether the Government propose to set up
special courts for providing speedy justice in cases of
atrocities against the Scheduled Castes and Scheduled
Tribes:

(b) it so. the details thereof;

(c) the time by which such courts are likely to be set
up in each State/Union Territory: and

(d) the total Central assistance proposed to be given
by the Union Government to assist the State
Governments/Union Territory Administrations in setting
up special courts for the Scheduled Caste/Scheduled
Tribe?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) to (c). The Scheduled Castes
and Scheduled Tribes (Preve'ntion of Atrocities) Act, 1989
already requires the State Governments to specify for
each district a Court of Sessions as a Special Court to
try oftences under the Act. However, a proposal to
amend the Act so as to provide. inter alia. for mandataory
establishment of exclusive Special Courts in each
district, subject to exemption or clubbing of districts with
the concurrence of the National Commission for
Scheduled Castes and Scheduled Tribes. is also
undergoing consultation with the State Governments
and others concerned.

(d) Under an existing Centrally Sponsored Scheme.
financial assistance is provided to the State
Governments on a 50:50 basis (100% to the UT
Administrations) for the measures undertaken by them
for the implementation of the Act. As such. the State
Governments and UT Administrations would be eligible

for matching Central Assistance for the expenditurd

incurred by them on setting up Special Courts, the
quantum of which would take into consideration the
annual proposals made by them in this regard.
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Development of Rainfed Areas

*72.  SHRI BIJOY HANDIQUE : Will the Minister
of AGRICW{{ TURE be pleased to state :

(a) the specific measures taken and resources
extended for the development of rainfed tracts which
constitute 70 percent of the total crop area;

(b) whether effective use of irrigation facilities both
existing and potential. has been augmented and tapped
for the greater yield: and

(c) it so. the details thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DA'RYING) (SHRI CHATURANAN MISHRA) : (a) A
number of steps have been taken to develop rainfed
tracts in the country. These include -implementation of
Centrally Sponsored Schemes and externally aided
projects. A list of Centrally Sponsored Schemes
implemented during Eighth Five Year Plan along with
funds released during the last 4 years is given in
Statement-| attached.

A list of externally aided projects along with the
amount spent so far in respect of each project is given
in Statement-l attached.

(b) and (c). The schemes implemented for
augmentation of irrigation facilities have helped in
augmenting the utilisation of irrigation potential in the
country from 22.60 million ha. in 1950-51 to 76.7 million
ha. in 1993-94 This has consequently resulted in
increase in agricultural production in the country. The
increased irrigation potential along with other measures
has helped in increasing foodgrain production from
171.04 million tdnnes in 1389-90 to 192.00 million
tonnes in 1995-96.

STATEMENT - |

Amount Released for Development of Rainfed
Farming under Centrally Sponsored Schemes

(Rs. in crores)

S No. Name.of the Scheme

Releases
during the
last 4 years
of 8th Plan
(1992-93 to
1995-96)
1 2 v 3
1. National Watershed Development 733.33
Project for Rainfed Areas
(NWDPRA)
2. Watershed Development Project 26.02

for Control of Shifting Cultivation
Areas in North-Eastern India.
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1 2 3 1 2 3
3. Soil Conservation in catchment of 220.70 4. KFW (German) Assisted Project :

River Valley Projects (RVP) Integrated Watershed Development 6.10
4. Soil Conservation in catchment of 106.22 Project. Maharashtra

Flood Prone Rivers (FPR) 5 Swiss Development Corporation
5. Drought Prone Area Programme 629.75 (SDC) Assisted Projacts

(DPAP) Participative and Integrated Develop- 3.10
6. Desert Development Programme 311.91 ment Watershed (PIDOW) Project.in

(DDP) Karnataka.
7. Integrated Wastelands Development 164 .49

Project (IWDP) ”,,WTOtilmm_ 326.16
Total 2192.42 [Translation]

STATEMENT - 1I

Amount spent for Rainfed Fafung under Externally

Aided Projects

(Rs. in crores)

S No.

Name of the Scheme

Cumulative

Expenditure

2 . 3

(i)

(i)

(iv)

(i)

(if)

(iii)

. World Bank Aided Projects :

Integrated Watershed Development 113.87

Project (Plains)
Integrated Watershed Development
Project (Hills)

148.81

Danish International Development
Agency (DANIDA) Assisted Projects

Comprehensive Watershed
Development Project in Karnataka.
Comprehensive Watershed
Development Project,

Tirunelveli. Tamil Nadu

9.90

3.92

Comprehensive Watershed 0.24
Development Project,
Ramanathapuram. Tamil Nadu

Comprehensive Watershed 1.92
Development Project.

Koraput. Orissa

European Economic Community
(EEC) Assisted Projects :

Integrated Watershed Management -
Project. Bhimtal. Uttar Pradesh
Integrated Watershed Management
Project. South Bhagirathi,

Uttar Pradesh.

Integrated Watershed Management
Project, Doon Valley, Uttar Pradesh

8.39

19.55

10.36

New Varieties of Wheat

*73.  SHRI PANKAJ CHOWDHARY

DR. LAXMINARAYAN PANDEY

Will the Minister of AGRICULTURE be pleased tc
state :

(a) whether the Indian Council of Agricultura
Research has developed three new varieties of wheat

(b) if so, the details thereof; and

(c) the extent of increase likely to take place in'the
wheat-production as a result thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY ANC
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) anc
(b). Yes. Sir. The Council has developed three new
varieties, namely. PBW 343, UP 2338 and WH 542 foi
replacement of HD 2329. which covers large area ir
Punjab. Haryana and Western Uttar Pradesh, but has
become susceptible to diseases.

(c) The new varieties also have slightly higher yielc
potential (3-5 gtis’/ha) as compared to the currently
popular varieties.

The popularisation of the new varieties will help ir
accelerating the growth rate for productivity anc
production.

[English]
Oilseeds Cultivation

‘74.  SHRI K.P. SINGH DEO : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government have a proposal to
increase areas under the oil seeds cultivation;

(b) if so. the new areas proposed to be brought
under the oilseeds cultivation in the Ninth Five Year
Plan: and

(c) the details of projection made for the oilseeds
production for the Ninth Plan?
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THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). There is a scope to increase area under oilseeds
specially under Soyabean. Sunflower. Rapeseed and
Mustard through sequential cropping. inter-cropping.
replacement of low economy crops and as substitute
crop in problematic areas/situations. The area expansion
possibilities exist in the State of Orissa, West Bengal.
Bihar. Madhya Pradesh. Maharashtra. Rajasthan and
North Eastern States of the country during Ninth Five
Year Plan. However. no area targets have been fixed as
yet.

{¢) The production target ot Oilseeds for the Ninth
Five Year Plan, has not yet been fixed by the Planning
Commission. The Planning Commission has so far fixed
targets of 26 million tonnes for oilseeds production upto
the year 2000 AD.

[Translation]
Closure of Hot Mix Plants

*75.  SHRI JAl PRAKASH AGARWAL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state

(a) whether the Supreme Court has given orders
for the closure of some hot mix plants in Delhi or has
given instructions to the Central Pollution Control
Board to examine the air pollution caused by these
plants.

(b) if so, the details thereof;

(c) the details of hot mix plants of Delhi examined
s0 tar by the Central Pollution Control Board and the
findings thereof. and .

(d) the action taken so far or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) Yes, Sir.

(b} to {d). A statement is attached.

STATEMENT

Hon'ble Supreme Court vide its order dated October
10, 1996 has directed 43 hot mix plants to re-locate/
shift to any other industrial estate in the National Capital
Region (NCR}. The Court has further dirested that these
hot mix plants shall close¢” down and stop functioning
and operating in the city of Delhi with effect from
February 28. 1997.

The Central Pollution Control Board (CPCB), as per
the directions of the Hon'ble Supreme Court, has
submitted a report in respect of 43 hot mix plants.
According to the Report. the process .emissions from
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hot mix plants contain particulate matter and sulphur
dioxide besides poly aromatic hydrocarbons. most ot
which are proven carcinogens. Therefore. as Expert
Committee of the CPCB has categorized hot mix plants
as hazardous industry.

Many of the hot mix plants belonging to Government
as well as the private sector are located near residential
areas and. therefore, such installations may pose severe
health risk to the inhabitants nearby {Lal Kuan, Rangpuri.
Mehrauli. Khyalla). The maintenance of most of the hot
mix plants is poor.

The Government of the National Capital Territory of
Delhi has constituted a “Unified Single Agency” to
facilitate shifting/relocations of the hot mix plants. The
Agency includes the Chief Secretaries of Rajasthan.
Uttar Pradesh. Haryana and Delhi and the Member
Secretary of the National Capital Region Planning
Board. A "Single Window Service” has also been
functioning with the Commissioner of Industries,
Government of the National Capital Territory of Delhi as
Chairman for the benefit of the industries falling under
‘B’ category and which have been ordered to shift out
of Delhi by the Hon'ble Supreme Court.

[English]
Project Tiger

*76.  SHRI S.D.N.R. WADIYAR :
KUMAR! SUSHILA TIRIYA :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) the fund sanctioned and released to different
Tiger Reserves during the Eighth Five Year Plan;

(b) the amount of foreign assistance received
for the Project Tiger-during each of the last three
years,

(c) the increase or decrease in population of
tigers and other big-cats so far during the plan period;
and

(d) the steps taken by the Government for the proper
preservation and development of Tigers and other wild
life in thaose Reserves during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b). Two statements-
Statement-1 showing the funds released under the
“Project Tiger scheme” to various Tiger Reserves during
Eighth Five Year Plan and Statement-ll giving the specific
steps taken by Government for the preservation of tigers
in the country, are enclosed.

{b) Two externally aided projects - Forestry Research
Education and Extension Project .(FREEP) and India
Eco-development Project were ipitiated in- 1994-95 and
1995-96 respectively. During 1994-85 and 1995-86, an
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amount of Rs. 9.59 lakhs and Rs. 0.76 lakhs was
released under FREEP. Rs. 194.13 lakhs in 1995-96
was released to different States under India Eco-
development Project.

(c) The All India Census of Tigers and Leopards is
done once in every four years. The population of tigers
and leopards. as estimated during the last two census
are :

AGRAHAYANA 5 1918 (Saka)
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Tiger Leopard
1989 4334 6767

3750 6828

For lions. the census is carried out once in every
five years. The figures in 1990 is 284 and in 1995 is
304.

STATEMENT - |
(Rs. in Lakhs)
S.No, Name of the Tiger Reserve 1992-93 1993-94 1994-95 1995-96 1996-97
(upto

3110.96)
1. Corbett (Uttar Pradesh) 29.245 67.7750 57.950 62.860 35.000
2. Palamau (Bihar) 55.696 54 2000 51.500 62.100 24 000
3. Simlipal (Orissa) 45693 46.5200 69.385 50.125 17.000
4 Kanha (Madhya Pradesh) 61.301 65.8900 65.385 76.873 35.000
5 Manas (Assam) 38.836 36 3821 42325 55.650 —
6. Sariska (Rajasthan) 45700 50.5210 45.500 52.485 31.500
7. Ranthambhore (Rajasthan) 46.779 552700 51.085 61.285 31625
8. Bandipur (Karnataka) 24 .397 351960 46.750 60.330 —
9 Sunderbans (West Bengal) 30.615 36.5860 36.930 45.705 16.000
10. Melghat (Maharashtra) 44 147 36.7130 44 475 45.363 20.000
11. Periyar (Kerala) 46.862 46.7300 16.673 28.065 16.000
12. Indravati (Madhya Pradesh) 20.871 23.2430 32.350 15.000 —_
13. Namdhapa (Arunachal Pradesh) 27.274 32.0080 34.540 35874 —_
14. Dudhwa (Uttar Pradesh) 28.485 23.9400 32.604 33.780 20.000
15. Valmiki (Bihar) — — - — 12.250
16. Nagarjunasagar (A.P) 20.076 25.2700 26.381 27 .360 08.000
17. Buxa (West Bengal) 37.525 47.7220 50410 44 460 19.000
18. Kalakadmundanthurai (TN) 29.630 40.8650 29.120 24.480 14.000
19 Pench (Madhya Pradesh) 6.920 28.0760 45.905 28.056 03.100
20 Tadoba-Andhri (Maha.) — — 18.635 06.900 08.000
21 Banhavgarh (Madhya Pradesh) — 7.8950 8.985 12.050 —
22 Dampa (Mizoram) — —_ — 13.450 08.360
23. Panna (Madhya Pradesh) — — — 09.000 —

ol 642.052 760.8021 797.998 841.241

STATEMENT - i

(i) Hunting of wild animals included in
.Schedules | to IV of the Wildlite (Protection)
Act. 1972. has been banned by law.

(ii) Special measures for protection and
conservation of tiger, elephants and rhinos
and their habitat are being implemented.

(iii) A network of 441 Wildlife Sanctuaries and

’ 80 National Parks covering 1.48 000 sq. km.
has been set up for conservation of wild
flora and fauna. The Govt. of India have
also launched the "Project Tiger” and ‘Project
Elephant” in the years 1973 and 1991
respectively to give impetus to the
conservation of these wild animals. Financial ;
assistance is provided by the Central
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Government wunder various centrally
sponsored plan schemes. including the
Project Tiger and Project Elephant Schemes,
for development of National Parks and
Sanctuaries on request from the State
Governments.

(iv) Raids are carried out by the wildlife
authorities, whenever information ot illegal
trading in wildlite animals reaches them.

(v) International Trade in Endangered Species
of animals and articles made thereof is
regulated under the provisions of the
Convention on International Trade in
Endangered Species of Wild Fauna and
Flora (CITES). The trade in ivory is totally
banned. )

(vi) Regional and sub-regional offices of Wildlife
Preservation have been set up mostly at the
main export centres of the country to prevent
smuggling of wildlife products.

(vii) International coordination has been
enhanced with other enforcement
organisations like Police. BSF, Customs.
ITBP. Coast Guards etc. Training
programmes on wildlife enforcement and
implementation were also conducted for all
these organisations at New Delhi and
Dehradun during. 1995.

(viii) A “Tiger Crisis Cell" has been set up in the
Ministry to suggest improvement in the
management of tiger bearing areas of the

country.

(ix) The State Governments have been advised
to ‘strengthen vigilance and intensify
patrolling. -

(x) Steps are being initiated to set up “"Special
Strike Force” in the Project Tiger areas.

(xi) A Protocol has been signed with the Govt

of Peoples’ Republic of China to coordinate
bilateral issues concerning tiger
conservation and to check smuggling and
the illegal trade of tiger bones and other
parts of its body: and

(xii) Steps have been initiated by the Government
to establish the 'Global Tiger Forum' for
strengthening international cooperation to
curb poaching of tiger and to coordinate
efforts for the conservation of tiger and its
habitat throughout the tiger range countries.

Translation]
Subsidy on Export

*77.  SHRI BHIMRAO VISHNUJI BADADE : Will
e Minister of AGRICULTURE be pleased to state :

(a) whether the Government are providing any
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subsidy to the small farmers whose products are
exported to other countries;

(b) if so, the details thereof:

(c) whether the Government are aware that this
subsidy is cornered by the middlemen instead of the
farmers; and

(d) if so. the steps being taken by the Government
to ensure that this subsidy reaches the farmers?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (d).
No subsidy is provided to small farmers, whose products
are exported to other countries. However, the Agricultural
and Processed Food Products Export Nevelopment

- Authority (APEDA) provides financial assistance to

exporters including farmers who are registered as
exporters with APEDA.

[English]
Scrapping of Articles 356 and 249

*78. SHRI TARIT BARAN TOPDAR :
SHRI TARIQ ANWAR

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Government have received
suggestions trom Jammu and Kashmir Government and
other State Governments regarding scrapping of Articles
356 and 249 of the Constitution of India; and

(b) it so. the reaction of the Government thereto?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA).: (a) and (b). During the second
meeting of the Inter-State Council held on 15th October.
1996, divergent views ranging from amendment of article
356 to its abolition were expressed. No views were
expressed in the said meeting about the scrapping of
article 249.However. the Chief Minister of Jammu and
Kashmir, while speaking on article 356, said the
following in regard to article 249 :

“In 1984 our duly elected Government was
dismissed by the former Governor and soon
thereafter he felt no constraint in issuing
ordinances one after the other. It was he
who recommended to the President of India
(during the President's rule) to apply anticle
249 of the Constitution of India. The Governor
had no authority or mandate to<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>